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MINISTRY OF AGRO AND RURAL INDUSTRIES
NOTIFICATION
New Delhi, the 28th October, 2004

S.0. 1199(E).— Whereas the draft of certain rules further to amend the
Coir Industry Rules, 1954 was published as required by sub-section (1)
of section 26 of the Coir Industry Act, 1953 (45 of 1953) under the
notification of the Government of India in the Ministry of Agro and Rural
Industries, number S.0 905(E) dated the 3 August, 2004 in the Gazette
of India, Extraordinary, Part II, section 3, sub-section (ii) dated the 3~
August, 2004, inviting objections and suggestions from all persons likely
to be affected thereby within a period of forty five days from the date of
the publication of the said notification in the Official Gazette.

And whereas no objection or suggestion was received from the
public on the said draft rules, within the said period; '

Now, therefore, in exercise of the powers conferred by sub-section
(1) of section 26 of the said Act, the Central Government hereby makes
the following rules to amend the Coir Industry Rules, 1954 namely:-

1. (i) These may be called the Coir Industry (Second
Amendment) Rules, 2004.
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()  They shall come into effect on the date of their
publication in the Official Gazette.

2. In the Coir Industry Rules, 1954, in rule 4, in sub-rule (1),
in category (g), for the figure "10", the figure "19" shall be
substituted. .

[F. No. 6(4)/2004-Coir]
A. P-PADHL Jt. Secy. * -

Note: The principal rules were published in the Gazette of ‘India,
Extraordinary, Part II, section 3(i) vide notification number SRO 2226
dated 6.7.1954 and has been amended vide following numbers:-

SRO 973 dated 29.4.55
“SRO 3983 dated 12.12.1955
SRO 3669 dated 1712.1955
SRO 877 dated 9.4.1960
GSR 1088 dated 18,.6.1963
SO 2983 dated 6.5.1967
GSR 1122 dated 21.7.1969
GSR 1588 dated 9.7.1976
GSR 2498 dated 28.9.1976
GSR 390(E}dated 30.5.1983
GSR 694(E)dated 30.7.1992
GSR 832(E)dated 29.10.1992
SO 784(E) dated 14.9.1995
SO 44(E) dated 15.1.1996
SO 905 (E) dated 3.8.2004.
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